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CENTRAL ADMINSTRATVE TRIBUNAL 
	 j 

CALCUTTA BENCH 
Date of Order: 06.12.2017 

OA/350/1633/27  

M,A/350/920/2017 

Coram: Hon'ble ManlUla Das, Judicial Member 
Hon'ble Dr. (Ms.) Nandita Chatterjee, Administrative Member 

Sri AshOk Kumar Naik, son of S. Naik, residing at : Bhawani 

Apartment, Flat No. 28, South Subhas Pally, Dunkuni, Dist.: 

Hooghly, 	Pin 	No.: 	712311, 	working 	as 	Junior 

Engineer/DLCF/Du nkuni/Mechanica I Deptt. undr Deputy Chief 

Mechanical Engifleer/DunL 
Sri Anish Ranjan BiswaS, son of A.K BiswaS, working as Junior 

RaiIwayIDunkUnu/Ho0 \ 

ApartmeFl t No.: 2, South Subhas Pally, 

AppIicants. 
ell 	 iitij~ 

`  
1. 	Union 	ia t ou h the Gener 	

anager, Eastern 

st rn ::'::: 

DLCF 

j

unk Res ndentS. 

For the Applia 
For the RespOflt(5) 	

' tr. 3. O'uisel 

ial \Oa 
the Administrative 

Tribunals Act1 1985 

(a)'To issue direction UOfl the respondents 
to consider the representations 

dated 27.06.17 and 09.10.17 for promotional post of Senior Section 

Engineer, forthWith. 

(b)To issue further direction UOfl the respondents to 
consider the case for the 

post of Senior Section Engineer/Mechanical where the AppliCant's 

Suitability Test has been done on 15.03.17 for the post of SSE/MeChafl
, 

forthwith. 
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(c) To produce Connected Departmental Record at the time of hearing. 

(d)Any other order or orders as the Learned Tribunal deem fit and proper. 

(e) Leave may be granted to file this joint application under 4(5)(a) of the CAt 

Procedure, 1987". 

The applicants have also filed an M.A No. 350/920/2017 seeking 

permission of the Tribunal to move the instant O.A jointly on the ground that they 

have common interest and common cause of action in the matter. 

We have heard Id. counsel Mr. N. Roy for the applicants and Id. counsel 

Mr. S. Banerjëe for the respoQejts_..J'4L Banerjee, Id. counsel for the 

respondents raised VAG 
is allow 'k0 

So far as 	. is Co 	r 	I 	u e 	r the 	icas Mr. N. Roy 

submits that/thPPlic 	 or thr\ent if the 

reresentatios 	the 	pplia 	• 	27* 	017 	d I09 1O.2b17  

respectivelyd\nhiure A-i 	ol 	 1 	sed •f by thespidefltS with 

a reasoned a d peaking orde. 	• er u s L i 	specific tintfra e. 

Having 	 e by 	e. r bot/sides and on 

perusal of the pleding aid maeailabJ 	finff it wOuld not be 

prejudicial to eith 	 i 	the competent 

respondent authority to 	 tspose.fthe representations of the 

applicants dated 27.06.2017 and 09.10.2017(Annexure A/li collectively) as per 

rules.. 

Accordingly, the respondent authorities, more particularly the Respondent No. 

2 i.e the Chief Works Manager, Eastern Railway DLCF/Dunkuni is directed to 

consider and dispose of the representations of the applicants dated 0,10.2017 

and 27.06.2017(Annexure A-Il collectively) as per rules and regulations 

governing the field and pass a reasoned and speaking order within a period of 3 

months from the date of receipt of this order. The decision so arrived at shall be 

communicated to the applicant forthwith. If the applicants' claim is found to be 
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genuine, we hope and trust that the competent respondent authority shall grant 

the benefits as per rules within a further period of two months from the date of 

taking decision in the matter. 

8. 	With the above observations and directions both the OA and M,A stand 

disposed of. No costs 

r --•-- 	 - 	 - - .- 

Lii 
(Dr. Nandita Chatterjee) 	 (Manjula Das) 

Member (A) 	 Member (J) 

ss 


